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__________________________________________________________ 

ORDER 

1518 of 2024- The present Application has been filed by the RP to allow the dissolution of 

the Corporate Debtor under Rule 11 of NCLT Rules. The contention of the Ld. Counsel is that 

in view of the fact that the CoC has out-rightly refused to fund the CIRP cost of the Corporate 

Debtor. He is left with no other option but to close the CIRP and according to CoC, there is 

no possibility of Resolution of the Corporate Debtor as operation have been closed with more 

than a year and there are no employees left with the Corporate Debtor. There are no assets 

in the Company as well. His registered office is closed and there is nothing in the Corporate 

Debtor to attract any Resolution Applicant to submit the Resolution Plan for the Corporate 

Debtor. In view of all these facts, no Form-G was published. Keeping in view the peculiar 

facts and circumstances of the present case, we are left with no other option but to allow 

the present IA and discharge the RP from the responsibility by dissolving the Corporate 

Debtor without having gone through the liquidation process. With these observations, the 

IA along with CP are disposed of.  

 

 

           Sd/-   Sd/- 

MADHU SINHA                                 REETA KOHLI 

Member(Technical)                                        Member(Judicial) 
/Ziyaul/ 


